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Disputes (Banking
Decision Act, 1955.”

Companies)

Mr. DEPUTY CHAIRMAN: The
question is:

“That leave be granted to intro-
duce a Bill to amend the Industrial
Disputes (Banking Companies)
Decision Act, 1955.”

The motion was adopted.

Surr ABID ALI: Sir, I introduce
the Bill.
Serr  JASWANT SINGH (Rajas-

than): I want to ask one question.

Mr. DEPUTY CHAIRMAN: No
question at this stage. Afterwards if
we have time. You can come and see
me afterwards.

Surr JASWANT SINGH: You can
listen to me as you listened to
Dr. Gour.

Mr. DEPUTY CHAIRMAN:
that was irregular.

Even

THE DHOTIES (ADDITIONAL
EXCISE DUTY) AMENDMENT
BILL, 1957

Tae MINISTER or COMMERCE
(Srrr N. KANUNGO): Sir, I beg to
move:

“That the Bill to amend the
Dhoties (Additional Excise Duty)
Act. 1953, as passed by the Lok
Sabha, be taken into consideration.”

Sir, it is a very simple Bill which
was debated in extenso when it was
passed in 1953. I would not like to
take the time of the House in recapi-
tulating the arguments. As we had
discussed this at length at that time,
suffice it to say that the purpose for
which the Act was designed, that is,
to give filkip to the handloom weavers
in marketing their products by reduc-
ing the production of dhoties in the
mills to a certain figure, roughly 60
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per cent. of the production at a given
time, has served its purpose in the
sense that there has been some
improvement in the production of the
handlooms and the acute prices of
dhoties which took place at that time
in 1953 have been reduced and the
conditions have become normal. Under
the provisions of that Act of 1953 the
Textile Commissioner was given
powers to decide upon the quantum of
each establishment. Under the Essen-
tial Commodities Act, the Textile
Commissioner issued notification and
wanted to club together the products
of different establishments under the
same management. It has been
operating but a little doubt has been
expressed whether the powers avail-
able under the Essential Commodities
Act and of the original Act are enough
or not. Therefore, to make the posi-
tion clear beyond doubt, this amend-
ing Bill has been introduced and has
been passed by the Lok Sabha. I
commend the Bill for the considera-
tion of the House.

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill to amend the
Dhoties (Additional Excise Duty)
Act, 1953, as passed by the Lok

Sabha, be taken into consideration.”

Dr. R. B. GOUR (Andhra Pradesh):
Sir, even though we have not moved
any amendment to this Bill because
we knew that at this fag end of the
Session a real discussion on the
amendments is not possible and also
because Government could not be
persuaded to accept any of the amend-
ments—and of course it is a practice
with them that they will not accept
any amendment here, still I would
say that this Bill is not such an
innocent Bill as the Minister has
made it appear when he commended it
to the House just now. In the very
Statement of Objects and Reasons, he
has said as follows:

“In order to assist the handloom
industry the Government of India
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had issued in December 1952 a noti-
fication under the Cotton Textile
Order, 1948 restricting production
of Dhoties by a mill etc....... »

This Bill is by implication a direct
assistance to, as he said, the hand-
loom industry. That is what he wants.
A certain restriction was placed on
the suggestion of Shri Rajagopala-
chari, the then Chief Minister of
Madras. That restriction had been
placed on the manufacture of dHoties
which included also saris by the mills
so that the handloom industry gets
that amount of quota for internal con-
sumption and that is the way that we
sought to (1) integrate the production
in the handloom sector with the pro-
duction in the mill sector, and (2)
subsidise the handloom sector to a
certain extent, even at the cost of the
mill sector. Now it is not a simple
thing. We have to see how that order
of the Government or how that pur-
pose of the order has been served,
how far we have achieved that objec-
tive, to what extent that integration
has taken place, to what extent that
competition between the handloom
sector and the mill sector has been
sought to be reduced, whether it is a
fact or a fiction because it is quite
true and nobody can deny that the
handloom secfor has got a little assist-
ance and it has done somewhat well
because of that particular measure of
the Government. But at the same
time we have to see to what extent
the mill sector has tried to circum-
vent that order, to what extent the
mill sector has tried to cheat the Gov-
ernment and the handloom sector and
also tried to encroach on the market
that was sought to be given for the
handloom industry. That is why I
think the Minister will take us into
confidennce, that some time will be
given to this House to discuss the
whole thing, to see to what extent for
the la<t 2 years this has worked, to
what extent the handloom industry
has fared well, to what extent new
modifications are required and to what
extent the mill industry has cooperat-
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Then I take serious objection to
clause 4 which says something about
group of mills. Here there is a very
serious loop-hole that you have creat-
ed for the mill industry to cheat us.
You have said ‘a group of mills’., Now
a group could be owned by the same
persons or same agents. We know
that one group will have a more
advantageous mill and a disadvan-
tageous mill, a mechanised mill and
a non-mechanised mill, a better equip-~
ped mill and a poorly equipped mill,
a mill that has better machinery and
a mill that has not got good machi-
nery. The quota you allot is for the
entire group. It is for them to decide
which particular mill of that group
will consume the entire quota or most
of the quota. Does it mean that
guota must be equitably distributed
10 all units so that there is production
golng on in every unit and workers
ao not suffer because of lack of quota
for producfion? You have not taken
that into account. You have fixed
quota for the entire group. Then this
amending Bill does not give us provi-
sion which takes really into considera-
tion the way these gentlemen could
cheat the handloom sector as they
have been doing. These things are
known to Members about the question
of border. You have defined dhoties
according to the coloured border and
that colouring could be removed or
got rid of. Even a white thing could
be produced. We know that dhoties
without coloured borders are there.

Therefore this whole thing has to
be gone into and T am sorry that this
Bill does not give us an opportunity
to look into matters from the angles
from which this matter ought to be
looked at. Now you are coming with
an amending Bill for a purpose that
was laid down about 3 or 4 years ago.
I would like to say another thing,
that the penal clauses also are not in
accordance with the gravity of the
situation. So I think that the whole
matter required careful discussion in
this House and a re-examination of
the entire thing is necessary. We are

ed in the objective of the Government. | labouring under a situation when we
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did not have the opportunity to dis-
cuss the Kanungo Committee Report.
We did not have an opportunity to
discuss all these various policies that
the Government are implementing
since the Kanungo Committee report
went into the entire textile industry.
When we come to the Cotton Fabrics
Bill I will have something to say. I
have no doubt that the entire textile
problem has to be seriously con-
sidered, discussed and a proper policy
has to be evolved in order to save the
situation both in the handloom and
also in the mill sector. With these
few words, I conclude.

Mr. DEPUTY CHAIRMAN: Dr.
Dutta, five or six minutes. There are
six speakers more.

Dr. NALINAKSHA DUTT
Bengal): Not on this Bill. I
speak on the Cotten Fabrics Bill.

(West
will

Surt C. P. PARIKH (Bombay): Mr.
Deputy Chairman, my hon. {friend,
Dr. Gour, has tried to point out that
the handloom industry is in need of
protection. I would like to point out
to him that, by the recent levies of
excise duties which are, per yard 2
annag for medium, 3 annas for fine
‘and 4 annas for superfine, the hand-
loom industry is more than protected
and I may add that at present it is
the mill industry that requires pro-
tection against the handloom indus-
try. That position has arisen now.
There is a ceiling put on the produc-
tion of the mills. They can produce
only 5,400 million yards. The new
looms put up are expected to manu-
facture for export. Under these cir-
cumstances, I think the handloom
industry has a great field to work in
and meet the additional requirements
in our country which are of the order
of 300 million yards every year. It is
difficult to envisage how this industry
can satisfy this demand. Unless the
handloom industry is organised in the
matter of standardisation of its pro-

-ducts, I am afraid, it may not be able
all

e orhiava that tarcat T Auravrar
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I efforts are being made in that direc-
tion by the Government and Govern-
ment is giving all assistance to this
industry in this respect. Therefore, I
think the handloom industry will come
up to that standard.

My hon. friend, Dr. Gour, also said
that the handloom industry needs pro-
tection when you consider the cost of
production also. But I submit, if you
compare the cost of production of mill
cloth along with the excise duty and
the cost of production of handloom
cloth, then the balance of advantage
will be found to be in favour of the
handloom product. Of course there
is a lot of scope for improvement in
handloom production, and if that
improvement is effected, then this
industry will be placed in even a
better position.

Dr. Gour has talked about group
ownership and the grouping of mills
in relation to their production. In the
matter of dhoties the quota has been
60 per cent. of the normal production.
When the quota is thus reduced, it is
the duty of the Government to see
that there is sufficient quantity of
dhoties available in the country.
Therefore, in order that the supply
may be of the standard required, it
was thought fit by the Textile Com-
missioner, from 1952 or 1953 onwards
to allow groups of mills to club their
quotas if these groups of mills were
under common ownership or manage-
ment which is very well deflned in
the Companies Act of 1956. In section
370 of that Act what concerns are
under common management is very
well defined. I think when the Minis-
ter of Commerce and Industry has
given this latitude to the Textile Com-
missioner, he will see that this defini-
tion given in section 370 is adhered
to as regards common management.
In the other Bill which is coming up
later, common management does not

appear. There is only ownership. It
is difficult to realise the cause of
difference, but I will have an

Annnrtanitu £ eneak an the nther Bijll,
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With regard to the production of
dhoties, it is necessary also to visua-
lise what the additional production
should be in order to meet the require-
ments in the country. From now
onwards 300 million yards per year
will be required and all that additional
production will go now to the hand-

loom industry and not to the mill
industry. That fact my hon. friend
Dr. Gour should not forget. The

handloom industry has full scope, but
on the production of mills there is a
ceiling. In this connection, I would
like the hon. Minister of Commerce
and Industry to give us the figure of
quotas assigned for the production of
dhoties to the mills and what they
have been producing in the years 1953,
1954, 1955 and 1956, because I think
their total production has fallen a
little below their quota. At present
there is accumulation of dhoties and
the mills cannot sell them. When the
quota was fixed at 60 per cent., there
was a margin for the mill sector in
dhoties. That was in the first year
because the handloom industry had
not adjusted itself in the first year for
the additional production of dhoties.
When it got adjusted, I think the hand-
loom industry has been able to meet
the requirements which are necessary
for the country and which are assigned
to it, I mean the other 40 per cent.
You will see from an examination of
the published figures, that when this
penalty was levied in 1953, in the first
year an amount of Rs. 9 lakhs as
revenue was realised on account of
this penalty. This has come down in
the last year to one lakh of rupees,
and I think in course of time it will
practically be nothing, because there
is no violation of this account. It was
only in the first year when the hand-
loom industry had to be adjusted to
the additional requirement which was
assigned to that industry, that the
mill industry had greater profits and
there was a scramble for utilising this
quota. That position no longer exists.
I may also inform my hon. friend,

Dr. Gour, that production of dhoties
forms only 12 per cent. of the total
production of the mills. Therefore, it

58 R.S.D.—8.
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is not a big item for the mills which
they would like to take advantage of.
As regards sarees, my hon. friend says
there is quota fixed, but it is not so.
It is only laid down that certain types
of sarees will not be allowed to be
manufactured by the mills. These
are restrictions in other forms which
also operate as a fixation of quota.
He will see that in the matter of
sarees also the handloom industry has
a greater field, because mills cannot
manufacture sarees of certain varieties,
of certain designs and certain colours.
There, if he examines the textile
policy, he will see that it is very well
managed as regards dhoties.

Surr KISHEN CHAND (Andhra
Pradesh): Mr. Deputy Chairman, the
hon. Member who just preceded me
has said that because there is an
excise duty on medium, fine and
extra fine cloth, the handloom indus-
try does not need any help, that this
industry is now able to stand on its
own legs and stand competition. May
I point out to my hon. friend that the
production of handloom cloth has not
gone up to the same extent as was
expected of it? After a great deal of
consideration, we came to the conclu-
sion that the handloom industry needs
some support and even now that need
for support or help continues. The
handloom industry must be supported
and unless you earmark certain
spheres of production and give the
two sectors definite spheres of produc-
tion, the handloom industry has no
chance of survival. As it has great
potential for employment—the biggest
potential for employment—I think it
is but reasonable that we should be
careful and strict and see that the
mill industry does not abuse its
privileges. :

I am going to speak on this Bill
only from the point of view that when
there is fixation of a certain quota, I
do not want that quota to be hood-
winked and circumvented by this type
of amalgamation of various mills, I
am not asking that the quota for
handloom industry should be raised
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or that the quota for the mill indus-
try should be reduced. All T want is
that by this grouping of mills, our
purpose is not defeated. There are a
large number of mills and their pro-
duction has to be grouped together.
The result will be that it will give an
opportunity for managing agents to
somehow make a little bungling of
accounts and although actually pro-
ducing more, try to show that they
have produced less.

Sur1 C. P. PARIKH: How can that
be done?

Surr KISHEN CHAND: Well, we
are not here going into the details as
to how it can be manipulated. I do
not know myself. It is for the people
who are manipulating to tell us and
we should not give them an oppor-

tunity for manipulating. After all,
the accounts of every mill can be
separated.

Dr. R. B. GOUR: If the hon. Mem-
ber writes his reminiscences he can
very well say how to do it.

Sart KISHEN CHAND: We have
given 60 per cent. quota to the mills.
These mills are distributed all over
India, in Bombay, Ahmedabad,
Kanpur and various other places in
India. They are not uniformly distri-
buted, but they are there all over the
country. If they are all producing
dhoties in their own particular areas,
then it will not lead to transport
bottlenecks.

Now, what will happen is that only
one or two particular mills in
Ahmedabad will be producing the
dhoties and in the other areas the
dhoties will not be produced and they
will be specialising in other varieties.
The result will be, Sir, that the con-
sumer will suffer and the handloom
industry will suffer.

SHrI N. KANUNGO: How will the
consumer suffer? -
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Surr KISHEN CHAND: Of course,
if you agree that the mill industry
produces articles cheaper, naturally
you will say that if you give a bigger
quota to the mill industry the con-
sumer will get it at cheaper prices
but I am talking from the larger
interests of the consumer, not the
narrow point of view that the parti-
cular dhoti that he purchases is
available at a cheap rate. If you
believe in it, then do not encourage
the handloom industry at all but give
the entire quota to the mill industry.
Do not levy any excise duty and the
consumer will get it cheap. When-
ever I say that the consumer suffers,
it is not on that particular deal of a
dhoti that he is purchasing but as an
overall thing. If the handloom indus-
try suffers and mill industry has no
competitor, indirectly the consumer
suffers by the mon-presence of the
handloom industry. That is my larger
point of view so far as this problem
is concerned, not the narrow aspect
of a particular deal. Sir, I submit
that I do not mind the grouping of
the mills but I will only request the
hon. Minister to be very careful about
the submission of their accounts.
Secondly, this particular concession is
not restricted to one or two mills in
particular areas but is spread all over
India.

Surt N. R. MALKANI (Nominat-
ed): I welcome the Bill in a way,
not fully.

Dr. ANUP SINGH (Punjab): Which
way?

Surr N.R. MALKANI: I will make
it clear now. I welcome it in the
sense that it professes to give pro-
tection to the handloom industry and
. wants to give it more and more. That
is the professed object of the Bill. To
me, it is quite clear that the hand-
loom industry requires protection for
a number of years. It is not making
progress at the rate at which we
expected it to make. As my friend
just now said, the increase in produc-
tion of handloom cloth is not as
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expected by us, has not come up to
our expectation and is not according
to schedule. It was 1475 million
yards in 1955-56 and it increased only
to 1,565 million yards, an increase of
90 million yards over last year. We
had provided for an increase of 140
million yards and, at this rate, at the
end of five years, it would have been
700 million yards. It has not increased
to that extent. On the other hand,
the production in the mill industry
has shot up by leaps and bounds. It
has produced 288 million yards last
year in addition to what it was pro-
ducing the previous year. The total
additional production expected in five
years is 350 million yards whereas in
one year alone, in 1956-57, it has come
up to 288 million yards. In regard to
the handloom sector, Sir, it appeafs
to me that the protection given is not
effective protection. The aid is given
and grant or loan is given to what is
known as the co-operative section in
the handloom sector but that sector
today is less than half the total sector
and, as far as I know, even to that
sector, the aid given is not efficient
and effective as it ought fo be. Either
our organisation is defective or there
is something wrong. They do not get
the subsidies; they do not get the loans
as they ought to. Even in the
co-operative sector, I am pained to
state that they do not get the yarn
in adequate quantities, of the quality
and of the grade that they need.
When they want 20s they will get 10s
and they will get 20s when they want

30s. They do not get the yarn in
adequate quantities and counts and
today we are thinking already of

exporting yvarn though the handloom
industry does not get the yarn that
it wants. Even the export of hand-
loom cloth is only 55 million yards
while the export of the mill-made
cloth is about 800 or 900 million yards.
The mills will be reaching their target
with the aid that they are getting,
with the stimulus that they are get-
ting but in the case of handlooms it is
only 50 million yards. I am certain
that something is lacking either in
the designs or in the quality or in the
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markets. Or, the organisation is, to
my mind, very deficient.

Surt C. P. PARIKH: Or the price.

Sarr N. R. MALKANI: Or the price
may be, who knows? You know it
better than me. 1 understand designs
better than you, I understand quality
better than you but, as you say, prices
may be high—it may be so—but the
point is that export is not as it ought
to be,

Sir, in this Statement of Objects
and Reasons it is stated that, in order
to clarify beyond doubt, group of
mills under the same ownership or
common management could combine
and so on. I am not able to under-
stand this really. How could this
give additional protection? I would
accept that the mills should produce
not more than 60 per cent. of dhoties.
But progressively it should be only
50 per cent. or 40 per cent. and I
would reduce it even to 20 per cent.
of dhoties by the mills and nothing
more. This 20 per cent. might be
there in order to have some competi-
tion with the handlooms but I see no
such efforts being made to reduce it.
On the other hand, we are circum-
venting it one way or the other and
trying to maintain this 60 per cent.
As my friend just now said there are
certain varieties which ought to be
reserved for handlooms and dhoties
should be one of those. I would say
that sarees should be another but we
see no effort being made in that
dlifection, to reserve any varieties at
all.

Dr. R. B. GOUR: Dhoties include
sarees, just as he includes she.

Dr. ANUP-SINGH: For that he will
be sorry!

Surt N. R. MALKANI: I would say
that this combination, this grouping
of mil's, does not give additional pro-
tection to handlooms but it may be
giving additional protection to mills.
It is not clear to my mind. When a
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particular mill X is not able to pro-
duce dhoties, it does not matter at all
to me but if another in the group is
allowed to produce, it may produce
the entire 60 per cent. The result
will be that some mills which are
unable to produce dhoties will allow
another in the same group to produce
80 per cent. or even cent. per cent.
of dhoties for the matter of that.
Therefore, it does not appear to me as
if it is giving protection to the hand-
loom. sector; it appears as if it is
giving protection to the mill sector. I
cannot wunderstand it and I cannot
understand what is mentioned in the
Statement of Objects and Reasons and
1 say that you cannot implement it
without increased protection being
given to the mill sector.

Mr. DEPUTY CHAIRMAN: Yes,
Mr. Deokinandan Narayan.

Sur1 DEOKINANDAN NARAYAN
(Bombay): I wanted to speak on the
other Bill, Sir, not on this.

Mr. DEPUTY CHAIRMAN: Al
right.

Y dto gFe W (qFd) :
T WEIed, 98 fa@ S i w@n
AT € TR I@HL qA FAT T g |
TER WY FfAEAT &1 SqrEr HwiawrT
feg w g, 3% favR 7 o9g =) I A
TE g ®ifs saw e 3 ¥ o=
ST # wgfoad faer s o

Dr. R. B. GOUR: Does the hon.
Member know that the Commissioner’s
decision is not final?

#t o UWo TSI : AT VST
dfsa, anfxr <fed 1| & ar § o
foamr | at ew R Tl feswam & W
TOET § A AFTFCATIHE FT NTEaT
& 98 gar< firell § wgd @ w@r §
et & Qe frw &
fad = gfe & ¥R 3@ F
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@Y ¢ 5 oI FET SR F S
FWE A @i g 3m &
wrar & T ogt gt fas & @) st &
TET T8 AWEL ANT IHTC g ST &
oY €§, 31 g1 FUS F1 HIST AT
A & 1 ar = | faet 7 e gE
g, AR A q e Al € fF feaer
fast a2 st & foFay aog § g
T #EE S 98 #F |
zafaq & grAT Fwar g fF AR
I+ faq $g 7 g I=aE w0 H
ag sar g o g s ger get
geed &, T SAN o9 & IR wfy
gATY T &y qrfasr afgar §, asgr
& | LT F71 §3qA &7 Iq9F X ¥
fag SaFT Fer saraT agET Ffey WK
I9 FF | AT qgIaar <A Aq0E |
qooft w5 wWroar i 9/l F a |
T gfgwre Tamered wHTL #7 faar
T § 98 I8 3% &Y AT i g
AT gaAr § 5 aeTgR,  Steia
HHAFL AT ATA T § A1 7 o
gt § fSasr asg ¥ gt & a7 a9
UL B1 47 § WX T FI9C FT
wraar gAr At iz & ovr 33T W@
2| 3 F7T & gH WIEH FU 3T, T FL,
qg T HIR FIT 3797 § | T TITAE
#1 39 feafy 1 FX w37 Tifgd
fora@ @ & 5 5 waE} § any IsET
qTed § T 18N § 5 =TEF g, eae
g1, T AT o7 99, SAHS g AT A
ot | AT A/ "IT ATEA, T8 AR
AT, {1 AT g MigHT 1< Faeiw |
TR TATAE BT AE A Fg fomdaAans
81 1 § W faer wriemt €y a6 ¥ A
fradassiz g1 <@ § | g Wifwast 7
frmam Fsr A A o fr & fog oY
SR EF TG TG AMATGE . ..

s‘f]’iﬂoﬁoﬂ'{fw:ﬂaﬁﬁ?#
T fa
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ot dfo URo UAWA Iqrferd &
g @ g 5 st sty oft frmaase
&1 T § 7T e W g 7§ G
FITET FHIAT ATed F F17 a7 T g4
9 HIT AW UL T gF 07 59T
SUHA FHIA T AT ATHA ATA ARIT HT
HFT A 99 | AT I GET 7T o qTQUT
St ars ¥ v fra o fF armgR Ay
foa & v & T 9 FY A7 vEy
g a1 SBF Far w1 & uF #94Y faerd
T | E MATR § AT ST
& zafad ¥ wraT § 0 qER a9 F
A IAN HI SATIT T SATIT I & |
ATATIT, AT, FATAT F ATAE-
UERTISUR K R SUE i Al G
foaa € g & IF G T §
AT AT § WA T Yoo, TFMT §
Yoo HIX ATAETNT § Looo FTIHY
FFI G T § | gAT AT A WHEAT F
% #7 & 9 7 fyaq a0 aaR g ™
& % qHS H T BT Sedl FAT
F1fed W} TIAF F1 IY WA FA W
FFT TeLT F HHAT AT AT |

T G A OH OF 919 T8 AT
=rear g 5 g 9 g gEw ad g,
AR FH IAM FT IA AHLAAE
&1 faar & foaar fgsmm =snfgg
QN 7 fasiT w7 7 S e
&1 gAwAe faar snfge 1 fasr £y
T g€ 90T 9X 3 SgAr AT,
AT BIF AT § A §SAA FT TTcETET
FTF AR IR qErEAT A F AT A
W §5 IAW GHIC T aTH ¥ gAT
ATEY | FTHR FT o9 T J1fea 5
ST AR %I g AT g 5y feafa &
g faTt 1z & & g An B[
g Tafag I &1 9% fag gaamw
FE & AT Tedl A Tedl  BEH
ISMT  AMET | T A #;ERIC
dmerge sfawe w1 fwem g
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Tg ZT A § WX 599 3% qAE A
FAT ZIT, G 7 3701 §

Dr R B GOUR: Does the hon
Member want that the Government
should take over scrap by paying com-
pensation when he suggests that the
mills should be taken over?

Surt N KANUNGO. Sir, as far as
this particular amending Bill 15 con-
cerned, 1t has the implied or explicit
support of all the Members of the
House Doubts have been expressed
about the adequacy of this particular
measure m giving a fillip to the hand-
loom weaver Doubts have also been
expressed by Mr Kishen Chand that
the prowvisions of the amending Bill
will give room for manipulations of
an undesirable character

Regarding the first I would mention
that this particular measure, that
means the main Act, 1s only a nega-
tive aspect of the help which 1s given
for the handloom industry No one
expects results out of this negative
Act, least of all the Government
Many positive steps have been taken
but this 1s not the occasion when I
should recount them though Dr Gour
would like to have a discussion on the
subject but I thuink that the matter
has been amply discussed 1n 1956 when
the duties on cloth were increased.
However, the Parhament procedure
1s there and discussion can be raised
on any pomint and the scope and con-
tent of the discussion can be decided
by the Member subject to the deci-
ston of the hon Chairman, but I sub-
mit that this 1s not the occasion for it
All that I want to emphasize 1s that
this particular measure by itself 1s not
going to help the handloom weaver
and 1t 1s not going to help the con-
sumer also Patently, 1t restricts the
availability of a particular product to
the consumer As to Mr Malkani, I
will ask him to be reminded of the
conditions  wrenn this  particular
measure was first introduced in 1953
The price of dhoties shot up as much
as 40 per cent Mr Malkan1 mentioned
that handloom production had not
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been progressing as per schedule.
Well, it hasn’t; human activities do
not progress as per schedule, parti-
cularly where price factors are con-
cerned. However, I can mention that
the cumulative effect of the negative
and positive measures undertaken by
the Government has resulted in the
increase of handloom production from
1,100 million to 1,500 million and it is
steadily increasing since the last three
years.

Regarding manipulations, the incen-
tive for manipulations or malpractices
is so small that no one will go for
them. Mr. Kishen Chand who, I
understand, is an academician parti-
cularly in mathematics, if he com-
putes, will find that the duties and
restrictions have been so designed
that, all taken together, the incentive
for malpractices and manipulations is
almost nil and in any case ...

Dr. R. B. GOUR: It is not the Pro-
fessor who manipulates but it is the
businessman who will manipulate.

Surr N. KANUNGO: Please, let us
not read motives, particularly un-
worthy motives, in other persons.

Dr. R B. GOUR: Let us not see
motives; let us see practice,

Surr N. KANUNGO: No; I do not
agree with that point of view and the
very fact that the amount of penal
duty has dropped down from Rs. 9
lakhs to almost Rs. 1 lakh clearly
shows that there is no incentive for
paying the penal duty.

Surt N. R. MALKANI: How is this
going to give additional protection to

handloomis by recognising group of
mills?

Sart N. KANUNGO: I will come to
that. The apprehension about mani-
pulations and all that has been there.
It is not a new factor; it is contained
in the 1953 Act. Whether it will
increase the total quantum of dhoties

1
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available from the mill sector or not,
the statistics of the last three years
will prove. The effect of the law as it
stands can be checked only by the
production figures which are available
to the hon. Members almost every
month or even fortnightly which will
show that the total quantum of
dhoties, capacity for which exists,
cannot increase beyond 60 per cent.
of the production at a given period.
If it had, then the measure has failed
and I would plead guilty at that time
to Prof. Malkani’s charge, but not now,

Now, the grouping together will
give advantage in this sense that
certain mills which have better capa-
city of production or which go down
in production of certain varieties, will
be able to utilise their machinery to a
certain extent while keeping within
the ceiling of 60 per cent. Parliament’s
desire is to keep a ceiling of 60 per
cent. and if it exceeds, then only there
is the question of failure of this
measure, But it cannot exceed; that
is my contention. Sir, I submit that

the Bill may be approved by the
House.

Mg. DEPUTY CHAIRMAN: The
question is:

“That the Bill to amend the
Dhoties (Additional Excise Duty)
Act, 1953, as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill.

Clauses 2 to 7 were added to the
Bill.

Clause 1, the Title and the Enact-

ing Formula were added to the Bill.

Serr N. KANUNGO: Sir, I move:
“That the Bill be returned.”

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill be returned.”
The motion was adopted,



